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(a)the numberof entrapreneuis in DeM 
and Ghaziabad who appiad for assistanra 
in the from of soft bans from the 1061 (Na- 
lionai E«|ui^ Fund) during the last twn years 
til dale, for selling up new projects and for 
lehaUOalion of sick units;

(b) the amount sanctioned to each en­
trepreneur during ttie above period;

(c) whether the UiMon Government 
propose to increase the IM t of project cost 
for grant of ban;

(d) if so, the details ttiereof;

(e) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE(SHRI DALBIR 
SMGH): (a) The National Equky Fund 
Scheme, introduced by Industrial Ctevetap- 
menl Bank of bidia(H)BI}. is cuirentiy being 
operated by the Smal bdustries Devebp- 
ment Bankof M ia (SIOBI). According to the 
informatbn fumistied iiy S O B I2 entrepre­
neurs from DeM and Ghaziabad have re­
ceived assistanoe under tfie scheme for 
sedmg up new projects during the period 
Apri 1989-August 1991.

(b) The assistance granted under the 
NEF Scheme to 0ie two entrepreneurs was 
Rs. 19,655 and Fis. 40,000 respectively.

(c) and (d). The celnig on project cost 
ei^ble for assistance under the National 
Equiy Fund Scheme has been raised from 
Rs. 5 laMts to Rs. 10 U(hs witfi effect from 
August 12,1991, as announoed under new 
poicy measuresfor promoting and strength­
ening smal tiny and vflage enterprises.

(e) Does not arise.

AppicatkNis Under Semfexbi Uttar

7140. SHRIRAMESHCHANO 
TOMAR
SHRIVRENORA SINGH: 

the MWster of DEFENCE be 
pleased to stale:

(a) the Outaome of tfie Scheme for Sel 
EmpkqrmenI of Ex-Servioaman (SEMFOQ 
during the last three year,

(b) the number of appications received 
by the Government imdef the SEMFEX from 
the Ex^erabemen of Uttar Pradesh during
1990 and 1991 tn date;

(c) the numtier of applbafens out of 
tliem approved for finandal assistanoe and 
the reasonsfordelay,if any, fc> approving tho 
appicatbns; and

(d)thecrileria adopted for according the 
approval?

THE MMISTER OF STATE IN THE 
MINISTRY OF PERTOLEUM AND NATU­
RAL GAS AND THE MINISTER OF STATE 
M THE MMISTRYOF DEFENCE. (SHRI S. 
KRISHAN KUMAR): (a) to (d). A Statement 
isencbsed.

STATEMENT
The self-employment schemes. 

SEMFEX-1 AND SEMFEX-Uwere launched 
in 1987 and 1988, respectively. An amount 
of Rs. 103 croras had been sanctbned under 
SEMFEX1 sdiemestoover4, OOOEx-Serv- 
cemen.tilDecamberiggo.UnderSEMFEX- 
ll sciieme, an amount of Rs. 6 ciores liad 
been sanctbned to over 1,200 ex-Senrioe- 
men. til 31st March, 1991.

As per the inf ormatbn furnished by the 
Rajya Saink Boaid. Uttar Pradesh, 188 
appications had been leoeived under 
SEMFEX-I Scheme from the ex-Servbe- 
men of UP. Aving 1990 and 164 during
1991 (upto30June,1991).ofthe8e.99and
88 appicaions. respectively, have been 
sanctionedforassistanoe. UnderSEMFEXH 
schftfM anolicaliQM leceiyied
during 1990 and 138 during 1991 (i«pto30lh 
June, 1991),ofwhk:h85and27applicalion8 
have been sanctioned for aMMance.

The applcalions wlibh M  aompMa in
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al raspads aro processed and dispo6«d of 
expodiiousV and ban sanctioned genendly 
wiHiin a period of tlwae months. However, 
sometimes delays occur on aooount of an 
applbalion being incomplete, the proposed 
project not being found viable, collateral 
security not being 10 the satisfection ofthe 
sanctioning aiiniorily etc.

Each application receivad under 
SEMFEX-VSEMFEXII Schemes b carefully 
examined on merits, keeping in view the 
viabiEty of the proposed project The main 
eUgbiBy conditions laiddownforthe schemes 
indude:-

SEMFEX-I

(a) The applicant should be tsetow 60 
years of age.

(b) The applicant should be registered 
with the concerned Zila Sainik txnrd/RaJya 
Saink Board. Persor» applying for assis­
tance must, in additnn. be registered with 
the Directorate General, Resettlement

(c) Projects costing upto Rs. 12 lakhs 
only are consklered for assistance.

sector. Projects for the non-farm sector 
costing uptoRs. 7.5. lakhs win be financed.

Modemlsatkm of Textile Mils

7141. Da& LKANAUJIA: 
SHRIKALKADAS:

Wil the Minister of TEXITLES be 
pleased to stale:

(a) the programme of the Matbnal Tex­
tile Corporatnn for the modemisatkxt of the 
various texlBe mils during the current year;

(b) the amount spent for the modemisa- 
tnn of each textile miH during the last three 
years. Statewise;

(c) whether some of the textie mills out 
of them have been ctosed or are running in 
heavy fosses;

(d) if so. the reasons therefor; and

(e) the steps proposed to be taken by 
the Union Government to ensure that the 
textile mills on which huge amount has been 
spent, are not cfosed?

(d) The applicant shouM rnst have any 
outstanding toan, under any other scheme, 
tobe paid back.

SEMFEX-II

(a) The Appicant shouU be registered 
wHh the concerned Zla Saink Boaid/R^a 
Saink Board. Persons applying for assis­
tance must, in addifon, be registered with 
the Directorate General, ResettlemenL

. (b) The appicant shouM not have any 
outstanding under any other scheme, 
to be paid back.

(c) Whie tfwra is no ceiing for the f atm

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXRTILES(SHRI ASHOK 
GEHILOT): (a) At present modemisatnn 
scheme in respect ol 28 units of NTC. involv­
ing an outlay of Rs. 129.34 crores have been 
cleared by the NTC/Fmandal Institutions 
and are various tages of implemenataton. 
Modemisation proposal envisaging an out­
lay ol Rs. 88.07 crores in respect of 12 units 
have also been submitted and are awaiting 
clearance from Fmancial Institutions.

(b) The amount sanctioned for the 
modemisatfon of such of the textile m is 
during the la^ three years Statewise are as 
under:-


